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L •̂'r mmf. CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH, KOLKATA

No. O.A. 350/01767/2018 Date of order: 8.1.2019

Present Hon’ble Ms. Bidisha Banerjee, Judicial Member

Sri Subrata Ranjan Das,
Son of Sri S. Das,
Working as Loco Pilot Passenger/Eastern Railway/
Sealdah Division,,,.
and^resfding at: 28"§af^saLRoad,

v '

\
i

'SSeWah, - __

5. The Senior Divisional Finance Manager, 
Eastern Railway, Sealdah Division 
Kolkata - 700 014.

i

... Respondents.<v

•;

For the Applicant Mr. N. Roy, Counsel

For the Respondents None
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ORDER (Orah

Ms. Bidisha Baneriee. Judicial Member:

This O.A. has been filed under Section 19 of the Administrative Tribunals

Act, 1985 seeking the following relief:-

“(a) To issue direction upon the respondents to consider the 
representation, did., 24.7.2017 for a promotional increment according to 
R.B. circular No. 95/2013 forthwith.

(b) To issue further direction-upon4he respondents to give increment 
w.e.f. 12.12.2017 where junior has^ot proiffoti^n and according to R.B. 
circular No. 95/2013 a 
increment may be^am
/ JLV

(c) ^Any ot!|gpfcorder or furtheupMer or 
accord i ncitegircum sta n
/_ i A

(d) ^Ro^produce^ 

on^^pears

taken on^fecbrd.

plicahTO:ayer for promotionalimsr,
seba

ipalnfenpl r&m

2. ; AffidaviStemfrotkiijt

jl

I
LdfSbunsel f o rffie^ppHcahOS satisfiedlf^ dir&tion3. yakhe"m !!aI: al

{
is given jjpgui the Chief^rs^heJj!D|pc|rTie^e§^£n 

represenf^on dated 24.7

No. 2 to di seM his

adcoridanle v if

ynce noifuitful^^pqje will be served by ealli-4.- for a reply in tl matter

unless th^repr^^h^on considered by tl

is felt that fofcthe efeds of jih

OTice^pp-m/e respondents, it 

he^O.A. carube/dllposedi^nd irfs accordingly
' Jr >

disposed of with I%lirectlBh*.upon the Chief Persopn^tOffioefTbeing respondent 

No. 2 or any other competenfea.

* i

grievance of the applicant,

as highlighted in the representation, in the light of the rule cited therein and to

pass appropriate reasoned and speaking order within eight weeks from the date 

of receipt of a copy of this order.
r.

. 5. In the event, the authorities find that the applicant is entitled to the benefits 

as he had prayed for, they shall extend the benefits in the light of the orders cited 

within a further period of four weeks and pass appropriate orders to that effect.
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It is made clear that I have not gone into the merits of the matter and 

therefore all points are kept open for the concerned respondent authorities to

6.

consider.

7. Accordingly with these directions, the O.A. stands disposed of. No costs.

(Bidisha B^nerjee) 

Judicial Member
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